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in Algiers (C.A.)

Mr, Bpeaker: If it is a summary it
wil] not be useful for asking ques-
tions because {he details will not be
there, I will gel it distributed. Then,
day after tomorrow 1 will give an
opportunity to members to ask ques-
tions.

Bhri Swaran Singh: I lay the state-
ment on  the Tianl: of the House
[Placed in Library. See No. LT-
§105/65.]

8hri Harl Vishnuo Kamath (Horxhan-
gabad): Sir, on a point of order. In
consonance with the salutary practice
that you have laid down for starred
questions and short notice questions
that whenever « slatemont 15 lo e
laid on the Table advance coples
thereof ghould be made available in
the Notice Office so that members
can study it ang get ready for asking
questions, T would supggest that  the
same practice may be followed in the
case of Calling Attention Notices also.

8hri Bwaran Singh: 1 agree. Copies
will be made available.

Mr. Speaker: I follow the hon. Momi-
bar. In the case of questions when
a statement is laid on the Table ad-
wance copies are placed in the Notice
Office so that those members who
are interested in that can read jt und
come prepared for asking questions.
He has suggested that the same pro-
cedure may be followed in the case
of Calling Attention Notices. I will
certainly agrez to that. In the case
of Calling Attention Notices wlso ihe
same procedure might be adopted.

8hri J. B. Kripalauni (Amroln):
Whenever Ministers make statements
they should be brief ang to the point
wstead of being long as their speeches.

8hri Harl Vishnu Kamath: May I
know when this Calling Attention
Wotice will be taken up for asking
questions?

Mr. Bpeaker: 1 will gee. If it could
wot be done tomorrow, I will fix day
after tomorrow.
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PAPERS LAID ON THE TABLE

AcTION TAKEN BY GOVERNMENT ON
ASSURANCES

The Minister of Communications
and Parliamentary Affairs ‘Shri Satya
Narayan Sinha): Sir, I beg to lay on
the Table the following  statements
showing the action taken by the Gov-
vrnment on various assurances. pro-
mises and undertakings given by
Ministers during the various sessions
of Third Lok Sabha shown against
each:

(i) Suppl 1 N

No. 1—Twelfth Session, 1965.
Statement

(ii) Supplementary
No. V—Eleventh S
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juestion of foreign exchange given to
the various Ministers who have gone
abroad during the inter-session weriod
in 1964 and 1965 and the reply of Shn
Bhagat was that the information |is
heing collected. Of course, he did
not say that it will be laid on the
Table of the House. Then we re-
minded him by a question saying that
we wanted the information up to July
1964, May I request the Minister,
through you, o supply this informa-
tion. This information is necessacy
to see that the Ministers did not mis-
use foreign exchange or foreign ex-

change was not granted to them frl-
volously when it was not needed.

Mr, Speaker: Does he say Lhat there
was an assurance?

Shri 8. M. Banerjee: There was an
assurance by the Minister.

Mr. Speaker: | will tind out and get
it examined. He cannot say off-hand
whether there was an assurance or
not.

Shri Harl Vishnu Kamaih (Hoshan-
gabad): 1 wag happy to read in the
papers during the last recess that the
Lok Sabha Secretary, under your wise

1935,
(iin) 8§ 1 t.

PE ry St t
No. IX—Tenth Session, 1864.

tiv}) Suppl ¥ 5
No. XI—Ninth Session, 1064
vy 8§ ary Stat n'.

No. VI—Eighth Session, 1964.

tvi) Suppl tary St t
No. XVI—Seventh Session,
1964,
(vii) Supplementary Statement
No. XIX—Fourth  Session,
1863,
[Placed in Library. See No. LT-
5092/65.]
Shri S. M. Banerjee (Kanpuil:

When g similar statement was being
laid on the Table last time 1 and
some othar Memoers raisel  the

1684 (Ai) LSD-—4.

guid and in the gfficient discharge
of his duties, had written to the
Ministries concerned that many, many
—innumerable practically—assurances
nad been pending impl ti
and no statement had been lald on the
Table in compliance with the assu-
rance pr promise given in this House
as far back as 1862, three years ago:
and the Lok Sabha Secretary, if |
remember aright, had asked the Min-
istries to mddress themselves to this
task and make a statement in this
sessipn 8s to whether they intend 1o
comply with their promises or assu-
rances pending since 19682, for three or
four years. It has become g farce, a
parliamentary farce. Do you nol
agroee”?

Mr. Speaker: I will seo toat. 1
wil] see the previous gtatement as well
a. the assurances.



